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[Mr DEPUTY-SPEAKER 11 the Chair]
MATTERS UNDER RULE 377
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DEPARTMENT
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(1l1) REPORTED USE OF TELEPHONE BiLL

Forms 1N HIinor By PosT AND ThLE-
GRAPH DEPARTMENT

SHRI K GOPAL (Karur) Mr
Deputy Speaker Sir with your permis
sion [ wish to bring to the notice of
this House and your goodself a matter
of public importance, the breach of as-
surances given by the Prume Minister
from time to time regarding the langu-
age 13sue  We were assured that Hindi
will not be imposed on non-Hindi
speaking people [ enclose herewith
a telephone bill which is only Im
Hundl



Muttars under CHAITRA 132, 1800 (SAKA)

Rule 377

I can understand Hindi being used
on forms by States where the regional
language is Hindi but a department
like P & T which is a Central Gov-
ernment undertaking should not use
Hindl exclusively This 18 a great
handicap for people from non-Hindi
speaking States as they are not able
to understand the contents in the
printed forms I, therefore, request you
to direct the Prime Minister to ask
the Minister of Communications and
also Ministers of other departments not
to 1ssue forms printed only in Hindi

(1v) FastT uUNTO DEATH BY OFFICE
BEARERS OF ALL Inpia PosTaL Emrro-
vres UNION, AHMEDARAD Divisson

SHRI AHSAN JAFRI (Ahmedabad)
Sir under rule 377 1 wish to draw
the attention of the government to the
following matter of urgent public im
portance

15 office bearers of All India Postal
Employees Union (Postman Class IV
& EDA) Ahmedabad Division have
gone on fast unto death from 10-4-78
in support of their demand ‘One Post-~
man -One Delivery

It 15 quite painful to note that the
Postal Department 1s actually exploit-
ing the postmen in the name of effi-
cency throughout the country Postmen
are required to work more by the
officers disregarding the rules made for
the duties of Postman

The beais assigned to the postmen
in the city of Ahmedabad are norm-
ally of 20 Kms It takes nearly 325
hours for one delivery All the post-
men are required for two deliveries a
day The postman has to arrange the
mail at the office which takes negrly
one and a half hours, ie 3 hours™or
two deliveries This amounts to tak-
ing work for nearly 10 hours

This 15 gross injustice practised by
the Postal Department. Repeated de-
mands were made by the Union sinoe
the last many years but nothing has
heen done so far.

D.G., 1978-79 2o

Postmen resorted to ‘work to rule’ in
support of their just demands
Ahmedabad from 3-1-1978

PMG, Gujarat intervened on
10-3-1978 and promised that he would
wtroduce the rule ‘One Postman—One
delivery’ 1n the Ahmedabad Divimion,
The agitation was withdrawn

After thus, the postmen were served
with show cause notices This kind of
unjustified attitude of the ofMicers of
the Department has compelled the
postmen to go on fast umto death

The situation in the postal depart-
ment in Gujarat in general gand at
Ahmedabad m particular s becoming
worst 1f any unfortunate event will
take place the situation may go aut
of the control of the postal authorities.

1 draw the gttention of the Govern-
ment with great concern and hope that
Government will interfere immediately
to solve the problem of the postmen
and will ask the department {o talse
work from the postmen according te
rule

1316 hrs.

DEMANDS FOR GRANTS, 1978-T9—
Contd

MiNisTRY of EDUCATION aND SoCIsL
WeLFARE AND Dxrasrmsny or Culs
TURE—CONtd

MR DEPUTY-SPEAKER The House
will now resume further discussion and
voting on Demands for Grants under
ihe control of the Mimstry of Educa-
tion and Social Welfare and the De-
partment of Culture Shrimat. P.
Chavan was on her legs

SHRI HARI VISHNU KAMATH
(Hoshangabad) How many hours were
allotted and how much time remains?

MR. DEPUTY-SPEAKER 2 more
hours are there out of which the minis-
ter will talee at. lemst 45 minutes to 1
hour 8o, 1 hour is left for the dis-
cussion The minister will be called
at about 2.30



